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"’*\ AFFIDAVIT
I,Ms.NeeIimaTakshak, aged about 42—— years working

F?i as Commissioner, Municipal Corporation, Bharatpur, Rajasthan,
L,E\

do hereby solemnly affirm and state on oath as under:

. _‘.\ . - - -
gf%h_]snghat I am working as Commissioner, Municipal

Bharatpur, Rajasthanand I am well

and as such competent to swear this affidavit.

> That the accompanying Report has been filed under my
instructions and the same is true and correct according to
my knowledge, information and belief and on the basis of
the official records.Nothing material is concealed

therefrom.

3. I say that the Report and the annexuresare true and
correct copies of their respective originals. The translation

is the correct copy of the receptive vernacular document.

f&dmitt&cv & §WM M@-

nefore m
ATTESTED— DEPONENT

r:f.\nta ry Poeolic
Braratnaer ‘'Rai )

21 Y



hY

VERIFICATION

Verified and singed at S analbuvon this the 20th day of

September, 2019 that the contents of the aforesaid affidavit are
true and correct to the best of my knowledge and belief. No

part of it is false and nothing material has been concealed there
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OFFICE OF THE DISTRICT COLLECTOR-CUM-D.M.
BHARATPUR

No. F.40(7) General/10/2393 Dated: 22.02.2019

Smt. Padmalaxmi advocate

Addl. Advocate General Govt. of Rajasthan

National Green Tribunal

R-9, Hauz Khas Enclave

Chaitanya Mahaprabhu Road

New Delhi (email i.d. - padhmalakshmi.ivengar@gmail.com]

Subject: The status report on action taken on
compliance of the order dated 31.07.20 18 of
Hon'ble National Green Tribunal Principal
Bench, New Delhi- submission of.
Sir,

Enclosing, it may be submitted on the above subject
that a copy of the order dated 31.07.2018 passed by
Hon'ble Court of National Green Tribunal, Principal Bench,
New Delhi in the Case No. O.A. No. 360/2018 (M.A. No.
823/2018) (SLP (Civil) No. 2959/2014) registered with the
above Tribunal (Shri Shrinath Sharma Advocate for the
Petitioner presented a written Representation on
02.01.2019 before the undersigned seeking the Progress
Report on the action taken by them so far in coordination

with various Department Officers in order to ensure urgent



b

compliance of the said order dated 31.07.2018 passed by

the Hon'ble Court. In this connection a meeting was held at

District Head Quarter on 23.01.2019 and the case was

reviewed and directed to take urgent action and send

compliance Report in pursuance of the order of the Hon'ble

court. On the basis of the report received from concerned

responsible Department Officers, the status report on the

action taken in pursuance of the said order dated

31.07.2018 is as given under:-

| SI.
No.

Action required
in the context of
the order dated
31.07.2018 of
Hon'ble National
Green Tribunal,
Principal Bench,

New Delhi

Particulars of the action taken at |

District leve.

Segregation  of

Hospital Waste

As per the Report No. 621 dated
24.01.19 received from the Chief
Medical Health Officer Bharatpur
the following steps have been taken

for disposal of the Biomedical waste




6>

to be arising in all Government

Medical Institute of the District,

namely

1. Except newly created all
Government Hospitals have been
authorised by Rajasthan
Pollution Control Board.

2. The officers/ staff of all the
Government Medical Institutes
are being given Training from
time to time for disposal of
Biomedical waste.

3. Segregation of Biomedical waste
of all Government Medical
Institutes is being carried under
Rules.

4. The Biomedical waste of District
Hospital and Women Hospital
C.H.C. and certain P.H.C. after
segregation is collected and
carried for disposal by re-vehicle

of M/s Maswin Incinater Co.
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Alwar (C.T.F.). The Biomedical |
waste generated at Rest of the
Primacy Health Centre is being
disposed of by dropping in Deep
Barrial Pits made at Primary
Health Centre.

_In the Departmental meetings
held from time to time, the
disposal of Biomedical Waste by
all Divisional Chief Medical
Officers of all District and
officers Incharge of Community
Health Centres is reviewed.

.On 23.01.2019 the Arora
Hospital and Pradeep Hospital
being operated at the District
Head Quarter were inspected by
Tehsildar Bharatpur Chief
Medical & Health Officer/ Chief
Medical Officer Bharatpur
alongwith Sh. Shreenath Sharma

Advocate for the petitioner when
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the status of disposal of Bio
waste was found to Dbe
satisfactory. In future too such
inspection shall be constantly

conducted.

(Ext. 1-2)

Traffic

Plan

Action

Traffic Action Plan City Bharatpur
approved in 2001
Traffic Police, Bharatpur

(A) Urgent Plan

Sl. | The points | Action taken
No | described
in  Traffic

Action plan

1 |Ban an | No Parking
operation of | Boards have
Heavy been put

Vehicles in |indicating ban

inside of operation of

circular Heavy Vehicles
Road from within circular

7.00 am.|read in the




60

to 8.00
p.m. in the

urban area

so as to
avoid
spread of

pollution in

the city.

urban area from

7.00 am. to
8.00 p.m and
where No
parking Boards
are not placed
letter has been
sent to the
Secretary Urban
Improvement

Trust Bharatpur
for eracting
Boards and
traffic police
personnels are
being regularly

posted

Within the
limits of
Municipal

Council the

vehicles to

In new vehicles,

the facility of

operation by
L.P.G. Gas have

been  provided
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be operated

by the fuels

in compliance of I

the above point.

of less | The vehicles are
pollution regularly
should be | checked for
operated pollution and
for who don’t have
passenger | pollution free
vehicles certificate action
is being taken
against them by
the Traffic
Police and
Transport
Department.
Prevention | The vehicles
of the | operating over
operation of | load are
vehicles regularly
carrying checked and
goods in | action is being
excess of |taken by the
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capacity in

vehicles

Traffic Police

against them.

In order to

In the city of

prevent the Bharatpur, the
pollution Petrol  Pumps
Adulterated | selling
fuel must | Adulterated fuel
be /oil are
effectively | regularly
checked by | checked by
Department | District
of Supplies. | Supplies
| Department and
Police
Department
jointly.
All the | This point is
vehicles being complied
must be | regularly on the

operated at
standard

after the

lines of Point

No. 02.




checking of
pollution at
pollution
check
centres
recognized
by
Transport
Department
from time

to time.

Time limit

for the
model for
vehicles
entering
the urban
area must

be fixed as

15 years.

Under the

Rajasthan

Motor Vehicles

Rules 1990 Rule

42(a) all the

Transport

Vehicles must

positively be
again registered

on completion of

period of 15




date of first
registration  of
the vehicles. In
this regard the
District
Transport
Officer
Bharatpur has
informed under
this letter No.
4131 dated
19.02.2019 that
in case of the
' vehicles of such
model condition
no work of any
sort is done by
this office after
expiry of this

period of time.

Operation

No such case
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of vehicles
on change

of engine

has come to the

notice of the

Traffic Police. It

without is noticed action
permission |shall be taken
of under Rules.
Department

must be

banned.

More and|The work of
more plantation is
plantation | carried regularly
should be | by the
done by the | Department of
Road side. |police at Police

Line, Offices,
Police  Station
and Police
Chowki And

Plantation work
is being carried

by Urban
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Improvement
Trust Bharatpur
and Municipal
Cooperation,

Bharatpur.

There shall

be Urban

area within

the circular

Road inside

the
Parking

Area.

No

spot declared as
No Parking, the
Boards of NO
PARKING area
have been
placed at Proper
and ostensible
spots. Recovery
crane have been
provided to the
Police
Department,
Bharatpur by
Urban
Development

Trust for the

purpose of




=

effective action

against the
vehicles parked
in the No
Parking Zone by
Traffic Police
where regularly
being

fine is

charged.

Point No.10
The stand
marked in
the Parking

Area-

Urban Area

(1) Ghora Ghat-
Chauburza. (for
Scooter/ Car)

(2) Zoo-
Atalband (for
scooter/ car)

(3) Vijay
Hanumanji and
backside of
Laxman Mandir
(for scooter [
car)

(4) Behind Police

Parking Boards have been
erected at these Parking
places and the places where

Boards are not erected

Municipal Corporation

Bharatpur has been

addressed to erect the

Parking Boards.




| chowki in the
Fort (for
scooter/ car)
(5) Tonga Stand
Kumbher Gate
(for scooter/ car)
(6) Inside
Rajbahadur
Hospital (for
scooter/car/Taxi
Parking)
Point No.11 |All types of|In city of Bharatpur inside
within sans | school, the Silent Zone From
Silent Zone | Bharatpur R.B.M. Hospital and court
All types of|compound to power house
Hospitals sign Boards have been
Bharatpur installed. The Traffic Police
All types of|have been taking effective
colonies action against the vehicles
Bharatpur with pressure horns
From Bijli Ghar |regularly and the vehicle
Circle to | are challanned regularly.
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3. Kanni Gurjar
Circle
4. Sooraj Pole

Circle

| collectorate &
for District
Court.
Point No.12 | Urban Area | In the Bharatpur city the
Slow speed | Station Road, | Boards of speed Limit have
vehicles Man Singh circle | been installed at various
speed of | to circuit house, |roads and chaurahas in
vehicles 20 | Residential ostensible positive and the
k.m. per | Colony. vehicles running with high
hrs to 30 speed are being challanned
K.m. per by Traffic Police. And at
hour. most of the sites warning
sign Boards have been
erected.
Point No.13 | 1. Bijli Ghar
Heavy Circle
Vehicles 2. Man Singh
Ban circle
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5. R.B.M.
Hospital
Tiraha

6. Redcross
Circle

7. Kumher Gate
Circle

8. Top Circle
(Anah Gate
Chauraha

9. Hiradas Circle

10. Kali
Bagichi

Chauraha

Point No.14
within one
way Traffic

arca

1. From
Chauburja to
Laxman
Mandir via
Ganga Mandir
Buddh ki
Haat.

2. From Power

The Restriction and No
entry Board have been
installed in order to
Prohibit entry of Heavy
Vehicles in the City at the
said places and Traffic
Police Personnels are

regularly posted at the said
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House to | sites.

Laxman Because of Geographical

Mandir via | condition of Bharatpur City

Binanrayan and Roads low width one

Gate, Buddh |way Traffic system is not

Ki Haat practicable as far for which

efforts are being made.

Point no.15 | Divider A. The Dividers have been

erected at the complete
circular road.

B. The roads in the gates of
the urban area adjoining
the circular road being
lesser wide it is not
practicable to erect
Dividers.

C. From Saras Chauraha to
Bijli Ghar, Centre Line
has been made and cat
eye has been installed by
Urban Improvement

Trust.
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| 25. The Dividers
have been
installed  from
Railway Station
to Red Cross

Circle.

D.Line from Man Singh

circle to circuit house
and Dividers From
circuit house to Pacca
Bagh have been

Installed.

. Dividers have been

installed from Kumher

gate to Bypass.

.Line From Chamunda

Mandir to Lohagarh
Stadium and from
Lohagarh stadium to
Kumher gate dividers

have been installed.

.From Red cross circle to

Govardhan Gate the
Road being lesser wide it

is not practicable to

install dividers.

.From Hiradas circle to

Jaswant Pradarsni gate
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& Chaumunda Mandir
to Sarso Research Centre
ByPass, dividers have
been installed. Municipal
Corporation Bharatpur /
Urban Improvement
Trust Bharatpur 1S
taking action to install

the balance dividers.

Point no.16

Link Road

From
Binanarayan

Gate to Laxman

Both the link Roads are

regularly working.

Mandir
Point No.17 | Suraj Pole | Slip Line: Slip line has been
within the | Chauraha to | made at Hiradas
stip line | Goverdhan Gate | Chauraha, Kumher Gate
area. Proposed by UIT | Chauraha, Traffic Office

Chauraha, Kanni Gurjar
Chauraha and saras
Chauraha where
movements are on. In

addition to the above,
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following crossings and |

Tirahas have been

developed for Weﬁ managed

traffic system in Bharatpur

City.

1. Hiradas Chauraha

2. Kumher Gate Chauraha

3. Red cross Chauraha

4. Krishna Nagar Chauraha

5. Traffic Chauraha

6. BiNarayan Gate
Chauraha

7. Power House Chauraha

8. Kanni Gurjar Chauraha

9. Surajpole Chauraha

10. Kali Bagichi Chauraha

11. R.B.M. Tiraha

12. Jaghina Gate Tiraha

13. Circuit House Tiraha

Out of above Chaurahas/

Tirahas traffic Help Centres

have been established at
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Bijli Ghar, Laxman Mandir
Red Cross Circle, Kumher
Gate etc. where traffic is
operated by Traffic Police

Personnels.

(B) Long Period Plans

1L
Improvement
vehicles

n

fuel kind.

(1A) Existing
quantity

0.25% of
sulfur in

diesel shall be

reduced by
0.005%
within 05
years.

District Supplier Bharatpur
has informed that vide its
letter No. 5148 dated
18.02.2019 that sampling
of Petroleum substances is
done as per norms laid
down by Sale officers and
enforcement staff of 1.O.C.L.
/ B.P.C.L./ H.P.C.L.

company. No case of
adulterated fuel has been
noticed on the basis of
checking of samples taken

in last 6 months by them.

1. 03 percent

District supplies, Bharatpur
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quantity of
Benzone

present in
petrol  shall

be made 01%
in coming 05

years

has informed vide the Letter
No. 5148 dated 18.02.2019

the

that as norms

per
prescribed by sales offices

and Enforcement staff of

IOCL/ BPCL/ HPCL
company sampling of
Petroleum substances 1is

done, on the basis of test of
samples done in last 6
months by them no case of

adulterated fuel has come

to light.

2. Preference
to the Battery
and C.N.G.
driven/

operated

vehicles

Operation of Battery and

C.N.G. has smoothly

started in the city of
Bharatpur. C.N.G. Petrol
Pump is located at Agra

Bypass Road, Rampura.

3. 15 years
old vehicles

being used in

In this regard District
Transport Officer,
Bharatpur has informed
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Urban vide his letter No. 4131
Transport dated 19.02.2019 informed
Service shall | that after this period no
be banned. work of the vehicles of such
model condition done by
this office.
4. In Two |Presently 4 stroke Engine
wheeler two wheeler are being
vehicles 2 | manufactured by the
T.Mix. oil | Vehicle Manufacturing

shall be filled
Open oil shall

not be used.

Companies. Which do not

required 2 T.Mix Oil;
District Supplies,
Bharatpur has informed

vide its letter No.5148 dated
18.08.2019 that as per the
norms laid down by sale

offices and Enforcement

staff of 1.0.C.L./ B.P.C.L./

H.P.C.L. Company
Sampling of Petroleum
Substances is done. No
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case of adulterate fuel has
come to their notice in last

6 month.

S Un-
necessary
entry of
Heavy

vehicles shall

be stopped in

This point is being followed
on the lines of compliance
of point No.1 and Transport
Nagar has been developed
out of the city where
business has been started
by the businessman. For
the Traders of Lohamandi
and building materials the
plan is proposed by Urban
Improvement Trust to make

available the place beyond

the city.

the city of
Bharatpur
Transport
Companies
Lohamandi,
business  of
Building
Material etc.
must be
shifted for
away from
the city.

6. The urban

In order to meet the city

|
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traffic should

be managed

as a circular
that the
vehicles need
not to stop
any where
and more and

more flyovers

construction

requirements concerned

department are taking

action by preparing

departmental plan.

7. The Master
Plan of
Bharatpur -

City shall be
implementad
soon. so that
Truck

large

etc. would not

be able to
enter in the
City. The

parking sites

In order to meet the City
requirements the concerned
departments are preparing
Departmental Plan and
action

taking necessary

from time to time.
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for the
vehicles
operating on
the route with
service
centres and
other
amenities,
equipped
Suvidha
Kendra shall
be developed

outside the

city.

8. Pollution

check centres

will be made

modern and

computerised
and linked
with  digital

cameras

This point is being followed
on the lines of compliance

of point no.02
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When the

vehicles are
found without
pollution only
then

certificate will

be issued by

automatic

computer.

9. More and | This point is being followed
more trees | on the lines of compliance
shall be | of point no. 08.

planted by

the side of

road and Rail

in the lmits

of city.
10. The District Supplies
Adulterated Bharatpur has Informed

fuel shall be
checked

Strictly by the

vide the letter No. 5148
dated 18.02.2019 that as

per the norms laid down by
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Department Sale Officers and
of Supplies. Enforcement staff of IOCL/
BPCL/ HPCL Company
sampling of Petroleum
substances is done. No case
of adulterated fuel has
come to light on the basis of
checking of samples taken
in last 06 months by them.
11. In order | This point is being followed |
to prevent | on the lines of compliance
vehicles of point no.2 and f{lying
spreading squads have been formed
pollution in |jointly and individually by
the city, 5| Traffic Police and

flying squads

have been
formed by
this
Department
which take
action of

Department of Transport
and action is being taken
against the wvehicles found

not free from pollution.




challans and
seizure
against such

vehicles.

12. Diesel
pumps to be

proposed in

future (for
Heavy
Vehicles)

shall be

allotted out of

the city.

Necessary action is taken

under the Rules.

13. Transport
Nagar be
developed out

of the city.

Transport Nagar has been

developed out of the city.

14. Service
station

should be
developed out

of the city

At present service station is
located at Deeg - Kumbher
Road out of city near about

the Transport Nagar.
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15. Plantation
should be
done by Road

side and open

This point is being followed
on the lines of compliance

of point no. 08

space

16. The | This point is being followed
vehicles on the lines of compliance
spreading of point no.2.

pollutioin  in

the city
should be
jointly

checked and

action taken
by Transport
and police

Department.

|

(Ext. 3 -10 and
29 - 34)

Pollution

Control System

Status report of the case as per Letter No.
1739 dated 24.01.2019 of the Regional

Officer R.P.C.B Bharatpur is as given
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below:- Namely:-

1. In order to find out the quantum of

pollution in the water of Sujaan Ganga
Canal. water samples are collected every
month from four places (Near Ramesh
Swami Park, Ketan  Gate, Near
Chauburza, Near Jaiswal Dharamshala
Khirni Ghat, Near Janana Hospital Mori
Chaar Bagh) On comparative study of the
results from analysis of samples taken
from January 2018 to December 2018,
the quantum of pollution elements in the
water of Sujaan Ganga has been found to
be almost stable.

.In order to measure the level of air
quality of Bharatpur city 3 Centers has
been established by regional office RPCB,
Bharatpur at RIICO Bhawan office, Khadi
Gramodhog Samiti, Heeradas Bus Stand
and Regional Office RPCB & Bharatpur.
As per the Air quality study &

Comparative results from Jan. 18 to
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December 2018. Particular matter (PM10)
found exceeding the prescribed
standards that may perhaps be due to
increasing construction and business
activities, heavy Traffic and increase in

no of vehicles.

Graded Response Action Plan has been
prepared for N.C.R. on the basis of level of
pollution by Central Pollution Control
Board, Ministry of Forests and Environment
and Climate change Government of India.
On the basis of which Bharatpur city falls
under moderate to poor (Ambient PM25 or
PM10 Concentration Value is between 61-

120 Pgm-3 or 110 - 350 Pgm-3 respectively)

.| In the city of Bharaput, total 112 Hospital/
Laboratories are identified, 22 of which
have closed down and 90 are working. The
Bio-waste generated by these hospital is
sent to Common Bio- waste Treatment and
Disposal Facility (CBWTDF) M/s Hoswin

Incinerator, Alwar for disposal Hospitals/
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Laboratories are inspected from time to time
by State Board and it is ensured that Bio

Medical Waste is disposed of under Rules.

(Ext. 11 - 18

Conservation
and Restoration
of Fort & Repair

of Moatwall.

According to letter No. F.3/82/JPR/2017 -
18- Nirman  dated 15.02.2019  of
Superintending Archaeologist
Archaeological Survey of India J aipur
Division Jaipur the details of the Repair and
Protection of Bharatpur Fort and Moatwall

from year 2013 to 2018 are given as under:-

S | Name of work | Year of | Amount Present
N | done completion | of exp. In | Position
0. of work Rs.

1. | Durg Prachir | 2013-14 18,61,692 | Work
protection/ complete
restoration

work of Durg

Prachir Burg

No. 22 to 24

2. | Durg Prachir, 2013-14 24,90,333 | Work
the work of complete
protection
and

restoration of
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Burg No. 24-

25

Restoration
work of
moatwall and
chauburza

Bridge

2013-14

19,79,605

Work

complete

Construction
of Drafwall
including
Grill from
Janana
Mardana
Ghat to Govt.
Hospital -

eastwards.

2013-14

21,38,132

Work

complete

Repair wok
(earth filling
work) of
moatwall
fallen near

Chauburza

Bridge

2014-15

6,52,443

Work

complete

Restoration

work of

Moatwall

fallen behind

Janana

2014-15

76,41,592

Work

complete
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Hospital

Construction
of Draf wall
from Ketan
Gate to
Janana
Mandana

Ghat

2014-15

23,29,998

Work

complete

Restoration
work of
Moatwall
fallen in front

of Gopalgarh

2015-16

45,21,526

Work

complete

Restoration

work of

moatwall

fallen in front

of

Doordarshan

2015-16

43,31,801

Work

complete

10.

Construction
work of Draf
wall
including
Grill from
near Ghoora
Ghat to

Outer gate of

Govt.

2015-16

20,14,977

Work

complete
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Hospital

11.

Construction
of Draf wall
from Janana
Hospital to

Chauburza

2016-17

16,23,863

Work

complete

12;

Special repair
work of

Jawahar Burj

2017-18

11,25,936

Work

complete

13.

Restoration
work of
Moatwall
fallen in front

of Gopalgarh

2018-19

37,42,039

Work

complete

14.

Restoration

work of the
moatwall
fallen near

Mansa Devi

Mandir

2018-19

37,33,622

Work

complete

15.

Restoration
wok of
moatwall
fallen

near

Gandhi park

2018-19

37,72,758

Work

complete
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16.| The work of | 2018-19 }2,91,921 Work
earth filling complete
in lower part
behind

Doordarshan.

Present Position Of Fort And Moatwall:-
Presently the Moatwall has fallen /
damaged at 5 Places-

1. Near Ketan Gate

2. Near Ghoda Gate

3. Near Chauburga Bridge

4. Infront of Nadia Mohalla

5. Near Brahmin Dharamshalla

Presently Prachir And Burj Of Fort Has
Fallen/ Damaged at 4 Places -

1. Burg NO. 24 To 26

2. BurgNo. 21

3. Burg No.13

Efforts Made By The Department to do the
above works:-

Special Repairs works of Asht Dhatu Gate
and nearby structures shall be done.

Efforts are being made to do the work of
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Moatwall, fallen/ lost, Chauburja Bridge
as deposit work in cooperation with the
P.W.D.

The provision of the work of restoration of
Moatwall fallen and damaged in front of
Nadia Mohalla is proposed to be made in
the Financial year 2019-20 And other
remaining work shall be done after
completion of the said works Of the above,
fallen Burg no. 24 & 25 & The provision of
work of restoration of Burg No.24
damaged near Vasant Vihar is proposed to
be made in the financial year 2019-20 and |
rest of other work shall be done after
completion of the above works.

According to the letter No. 5-07/2016
dated 21.08.2018 of the Director General
Office, Archaeological Survey of India,
New Delhi; Rs. 80.59 crores has been
approved inpriciple for protection and
development work of Sujan Ganga to the

Director, tourism, Paryatan bhawan,
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sanjay Marg, jaipur

Ext. 19-22

Installation

Incinerator

of

Under the letter No. 10005 dated
24.01.2019 of the Commissioner,
Municipal Corporation Bharatpur 1.03 he
pasture land has been allotted at village
Nagla Khatoti Tahsil nadbai for the
establishment of Bio-medical Waste
Treatment Plant. In Pursuance of the
Letter No. 20603 dated 1.9.2016 of the
Directorate of Local Bodies, Rajasthan
Jaipur, the  Municipal Corporation
Bharatpur invited tenders under the
Tender No. 27 dated 29.09.2016 of the
said work in which bid submission end
date 30.11.2016 and Bid opening date
01.12.16 was fixed On opening Technical
Bid of CBWTF, work, two Bids of |
Instromedix (India) Pvt. Ltd. New Delhi, &
E Tech Project Bikaner were received. The
action of evaluation of Technical Bid had

to be taken. In the S.B. Civil Writ Petition
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No. 15479/ 2016 filed by Hoswain
Incinerator P. Ltd. 320, Swasthik Chamber
9/1 Manormaganj, AB Indore (M.P.) before
the Hon'ble High Court, the allotment of
Biomedical waste Treatment Plant to any
other party has been stayed by Hon'ble
High Court. It would therefore be possible
to move for further action only after the

stay had been revoked.

(Ext. 23-24)

Sewerag

Scheme

As per the report received vide letter No.
871 dated 21.01.2019 of the executive
Enginer RUSDIP LP.I.U. Bharatpur the
work of sewerage in Bharatpur city is
sanctioned by RUIDP in 2 packages.

Status of which is under given:

Sl | Name of | Sanction | Expn. | Remarks

No | work ed work |Rs. (In
order Crores)
Rs. (in

crores)

1. | Work of|46.51 39.42 | The work of

sewerage sewerage
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network network
Package has been
No. completed
RUSDIP/ the work of
TR - 02/ cleanliness
BPR/ and testing
WWQOO01/ of lines, is
LOT-01 in progress.
the work of
sewerage
connection
shall
executed by
Municipal
Corporation.
Bharatpur.
The work | 19.24 14.44 | 90% work
of of S.T.P.
sewerage and three
Treatment sewerage
Plant pumping
Package stations 1is
No. - completed.
RUSDIP/ as
TR - 02/ proposed in

BPR/

the month
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WWwWOO02 of Feb.
2019, Trial
Run of
S.T.P. shall

be carried

out

(Ext. 25)

Encroachments
and protection

of the canal

Under the letter No. 10725 dated
06.02.2019 of the Commissioner
Municipal Corporation Bharatpur as per
Corporation Records all enchroachment
remained in Case no. 3273/96 Shri Nath
Sharma Vs. Union of India and others
have removed by the Municipal
Corporation. However, spot inspection
conducted in order to remove the position
of doubt presently no enchroachment has

remained.

(Ext. 26)

The Fixation of
accountability
of officers/

officials as

When certified copy of FIR / Case Diary
desired in the case from Department of
Prevention of Corruption, Bharatpur

Additional superintendent Of Police,
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huge amount
of more than 3
crores had
gone in waste
on account of
faulty  design
and
construction of
canal, it 1is
submitted that
First
Information
report has been
filed. Let he
respondents
place on record
the stage of
investigation
and also place
on record the

case diary on

the next date.

Bureau

of Corruption

Prevention
Bharatpur has informed vide Letter No.
329 dated 16.02.2019 in status report
that in the period from year 2001 to 2004
the Misuse of amount sanctioned for the
project of construction work and removal
of dirt carried in the Sujan Ganga Canal in

Municipal Council Area Bharatpur n

Collusion with R.S.R.D.C. and Engineers
and incomplete work and poor quality
work done for which Sh. Laxmi Narayan

Balot Commissioner, Municipal Board

Bharatpur filed a complaint against Sh.

G.N. Goel, Executive Engineer, D.P.

Sharma, Asstt. Engineer, S.K. Gupta,

Asstt. Mukesh Aray A.E.

Engineer,
Sudama Sharma, Junior Engineer, C.M.
Agrawal, Junior Eningeer, P.W.D.
Bharatpur, Preliminary Enquiry No. PE-1-
2/77/2010 dated 30.07.2010 was filed in
headquarter, jaipur and was then received

in this office for enquiry.
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On completion of enquiry, in the
preliminary Enquiry, the Report was sent
to Headquarter, Prevention of corruption
Bureau, Jaipur. Where the preliminary
Enquiry was thoroughly examined and
after examination no criminal liability was
held to be found against the concerned
Accused. Under the order No. 407-12 dt.
13.01.2012 of Bureau Headquarter
Jaipur, the case of incompetence and
supervisory negligence was found in the
duty against the officers connected with
Preliminary Enquiry and order received to
take departmental action. In compliance of
the above decision departmental action
was taken against concerned Engineers
vide this office letter No. 197-99 dated
14.2.12 and a self contained Note was
prepared and sent to Superintendent of
police Prevention of Corruption Bureau,
Bharatpur Range. Under the Letter No.

266 - 69 dated 28.03.2012 to the Deputy
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Secretary to the Government (A-3/Shi)
Department, Rajasthan Jaipur for action
at Departmental Level against concerned
Engineers. A copy of the self contained
Note was sent to Directorate of Local
Bodies Department, Rajashan Jaipur vide
this office Letter No. 963-65 dated
30.08.2012 in compliance of his Letter No.
6788 dated 16.08.2012 and photo copy of
the self contained Note was sent to the
Asstt. Director (Vigilance) Department
Local Self Government, Rajasthan Jaipur
in compliance of his Letter No. 453 dated
09.03.2015 under this Office Letter No.
233 dated 03.03.3015. In the Preliminary
Enquiry it was stated that under
Rajasthan Civil Services (Classification,
Control and Appeal) Rules 1958, Rule 16,
vide the even No. Memo dated 27 Augut,
2004 the Charge Sheet was issued by the
Department. against Sh. G.N. Goel, Sh.

D.P. Sharma, Sh. A.K. Gupta, Executive
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Engineers and Sh. Mukesh Arya Asstt.
Engineer, Sh. Sudama Sharma JE. PW.D.
But when the offenders presented their
respective written Representation and the
written presentations were examined with
the concerned records it was not held that
the charges have not been proved and
under the order No. P-1 (22) - Personnel /
Ka-3/2004 dated 28.2.2006 of his
Excellance Governor, Govt. of Rajasthan in
the Department of Personnel (Ka.3/Enq.)
all the above were acquitted in the
Disciplinary Proceedings and order was |
passed to drop the case. Therefore the
Preliminary Enquiry has presently been
filed.

(Ext. 27)

Monthly

meeting

A meeting was held on 23.01.2019. In
future also meetings would be held as

required.
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Under the order passed by Hon'ble Court of N.G.T. it

was directed to present status report in the case by

31.12.2018. However owing to engagements in L.A. Election

2018 (code of conduct in operation from 06.11.2016 to

13.12.2018) status report could not be submitted by the

fixed time. Immediately on conduct of Elections effective

action was taken and status report requested in pursuance

of the said order of Hon'ble Court alongwith Departmental

compliance reports and affidavit of the District S.P. are

being sent through the case incharge Commissioner Nagar

Nigam Bharatpur. Said status reports €tc. may kindly be

submit before the Hon'ble Court.

Encl: As above

No. F.40 (7) General/ 19/2394
Copy of Commissioner Nagar Nigam

Bharatpur for compliance

Sd/-

(Dr. Arushi Mallick)
District Collector
Bharatpur

Dated 22.2.19

Sd/-

(Dr. Arushi Mallick)
District Collector
Bharatpur



BEFORE THE NATIONAL GREEN TRIBUNAL, ‘ O g
PRINCIPAL BENCH, NEW DELHI

Original Application No. 360/2018
(M.A. No. 823/2018)
(SLP (Civil) No. 2959/ 2014)
IN THE MATTER OF :-

Shree Nath Sharma Vs. Union of India & Ors.

CORAM : HON’BLE MR, JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER .

Piesent: Applicant :
State of Rajasthan & RSPCB: Mr. Shiv Mangal Sharma, AAG, ‘Mr. Saurabh
Rajpal, Mr. Adhiraj Singh and Mr, Vikramjeet

Singh, advs.
Respondent no. 2 Mr. Satyalipsu Ray, Adv.
andil Orders of the Tr%

1.  The applicant approached the Rajasth? !

2 to construct a periphery wall around ‘the said Gan:

) protection from ﬁaﬂuﬁon._ t’It was stated;%%t the:s

o is sumuﬁijed% ' ﬁ:;pﬁcal fort Whgi was ,"‘-; i

Eﬁ s < £ "

[“monument. The Same was being poluteds s The State

& e, ] .
AR

Pollution Coritrol Board as, well asg;

|..r\_‘z::'{;-5§‘:t % 1 . -._,.: o

Tptin Court i
to this 'Ifi:ibupa_l,.s:"fhg_appﬁ;:ant approached the Hon'ble
Suprerne Court and the Hon’ble’ Supreme Court

transferred the matter to this Tribunal.

3. Notice was issued to the MoEF, the State of
Rajasthan, the Rajasthan Pollution Control Board and the
Executive Engineer, PWD - Respondent -11 who has since

retired, apart from others. The learmed counse: for the
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Applicant states that respondent no. 11 is not required
and has been wrongly impleaded. His name is accordingly
deleted.

Item No. :
08 4. We find from the record that an affidavit was filed

J‘;lglssly before the Homble Supreme Court by the CPCB,

. Respondent no. 5. However, the said affidavit does not |
deal with the matter. There is also an affidsvit filed by the
PWD to the effect that the encroachments have been

demarcated. There is also a direction of the High Court

dated 14.11.2011 in C.W.P. No. 065/96 decided on

082000 for removing the &a

encroachments are said to have alread: oved and :

5 still remain to be removed. The order of . High Court

dated 14.11.2011, however, records that are 860

encroachments out of which 760 have hﬁeﬂ '

=l also menﬁohed_ :

e trdffic plan prepared in 2001 and what extent it
1as been implement. Let specific Affidavit be filed in
this regard.

With respect to Pollution free environment, we
direct the Pollution Control Board to conduct air and
water test at the various places and to submit report
within a period of one month and also submit
proposal what steps required to be taken for
providing pollution free environment. Present status
report with respect to steps to be taken preserve
environment be also indicated.

| With respect to the fixation of accountability of
l [ officers/officials as huge amount of more than 3
crores had gone in waste on account of faulty design
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Item No.
08
July 31,
2018

and construction of canal, it is submitted that First
Information Report has been filed. Let the
Respondents place on record the stage of
investigation and also place on record the casz diary
on the next date.

It is also submitted that the fort and Moat of
Bharatpur Canal have been severely damaged at
several places. Archaeological Department to make
survey and submits its plan for recuperation of the
fort and Moat amount required for the purpose of its |
proper restoration.

We also request the District Bharatpur to make
inspection with respect to the aforesaid various
aspects enumerated in the order and submit the
report within a period of six weeks from today- Itis
open to the parties to provide material to the District
Judge. Copy of the petition and the order passed on
11.05.2010 and copy of this order be forwarded to
the District Judge.” '

153 Learned Counsel for the State

Board states that within one month from

Moo il i
report of'tfﬁens“ﬁgs taken in the matter on or before 31

December, 2018. The application is disposed of.

8.  The report may be put up for further consideration:

in March 2019.

TR S sl B O
(Adarsh Kumar Goel)




Item No.
08

July 31,
2018
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° 31.07.2018




LN

BE I‘ORE THE NATIONAL GREEN TRIBUNAL
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